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JUDGMENT 1
K.P.ACHARYA, MEMBER (J) In this application under section 19 of the
Administrative Tribunals Act,1985, the applicant prayed for

commanding the respondents to allot a quarters in his favour

i The applicant was working as an Accountant in the

Office of the Accountant General,Orissa, Bhubaneswar, The

applicant is gaid to have died which fact was not disputed

Hence, this application has become infructuous on the submissi
. made by learned 8dditional Stamding Counsel (Central) and |

» agreed to by Mr, Ramdas,
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